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o * Before Mr. Justice Chandavarkar and Mr ‘Justice Pmtt
1907. * " . EMPEROR » KAITAN DU\IING PERNAD* o

March 20 B mbay Prevention of Gambling Aot (Bomhuy Ast IV of 1887, sastions 4, 5,
6, 7 +—Gambling—Keeping @ common gaming-house—Presumption under -

section 7 of the Act— Criminal Procedure Code (Aot V of 1898), sectwns 65 oo

105, - - . . o R
The complamant, an Abkan Sub Inspector, hawng .come to know tha.b -
gambling was then actually going on in the house of the accused, communicated

_ the information to the District Magistrate, whom he met on the road. - The
" District Magistrate desired the complainant to go and stand before the house
and ordered him to enter the house and arrest the ‘persons gambhng there'

* Criminal Ap‘pl\eahon for Revmon No. 343 of 1906, ,

+The Bombay Prev ention of Gamblmg Act (Bo.nbay Act IV of 1a87), scctious 4 )
B, 6, 7 run as follows 1w

"Whoever—
(a) being the owner or oc cupier or ‘having the use of any house, Toom or place,.
opens, keeps or uses the same for the purpose of & common gammg-house, ;

: {b) being the owner or occupier of any such house, room or p]ace knowmgly’
or wilfully permits the same to be opened, occupied, kept or used by any-
other person for the purpose aforesaid, '

(¢) bas the care or management of, or in any manner assxsts in conductmg the
bitsiness of any such house, room or place opened occupxed, kept or; used :
for the purpose aforesaid, - : :

_{d) advances or furnishes money for the purpose of gammfr with persons E
frequenting any such house, room or place, -~ - - AN o

shall be. punished with fine which may extend to five: hundred rupees, or Wxth
impnsonment whxch may extend to three months

* . Whoever' is found in any cOmmon gammg-house, playmg or gammg with
cards, dice, counters or other instruments of gaming, or is found therz present for °
the purpose of gaming, whether by playing for any money, wager, stake or other-
wise, shall be punished with fine which may extend to two hundred rupees, or wmh ‘
imprisonment which may extend fo one month, :

Any person found in any common gaming-house during any gaming\or pla) ing
" .therein ahall be presumed, until the contrary be made to appear, to have been there -
© forthe purpose of gaming.

6. It shall be lawful for Lhe Commissioner of Police in the Cxty of Bombay, and ~»

clsewhere for any Magistrate of the First Class or any District Superintendent of:
* Police o for any Assistant Superintendent empowered by Government in this behalfy

upon any complaint made before lnm on oath, that there is reason to suspect any .
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,,un sxght of tho District. Magistrate’s carriage .at the spot.. The complamant

»dxd s0; and on a signal by the District Magistrate .enteréd the house and =

axrested the accused with cards . and money. During the trial, the Distriet
Mamstrate was not examined as a witness. The trying Magistrate convioted
the accused for offences under the Bombay Prevention. of Gambling- Act

(Bombay Act IV of 1887), applymg to . them the presumptlon ansmg ander -

sectnon 7 of the Act: o

< “Held, reversing. the convmnon and sentence, that the Maglstrate erred in
applymg to the accused the presumption arising under section 7 of the Act. "

*The presumptlon under #ection 7 of the Bombay Prevention of Gamblmg Act

v(Bombay Act-IV-of 1887) arises only where there has been an azrest and g
search under section 6 of the Act.

“"As a First Olass Magistrate has, under section 6 of the Act, power to give

authonty under aspeclal ‘Warrant to a police officer of the class designated in
the section to make the arrest and the sedrch, the Legislature must be presumed

‘house, rcom or place to be used as a comison g‘dmiﬂg‘-hous’e,’ and upon satisfying
himself after such enquiry as he may think necessary that there are good grounds

“for such suspicion, to give authority, by special warrant under his hand, when in -

- bis discretion he shall think fit; to any Inspector, or other supeuor officer of police
of not less rank than a Chief Constable— : g

“(a) to enter, with the asslstance of such persons ‘a3 may be found necessary, by -

night or by day, an(l bv force if necessary, any such hcuse, TOOm Or place,

and : .

’ (b) to take into custody and bring before a Maglstrate all persons whom e
finds therein, whether they are thcn actually gammg or not, and -

(c) to seize all mstruments of gaming, and all moneys and securities for money,
and articles of value reasonably suspected to bave bieen used or intended to
be used for the purpose of gaming, which are found therein, and

(d) to senrch all parts .of the house, Toom or place, Which he shall have so

‘ entered, when he shall haveé reasou to bélieve that any instruments of

.gaming are concealed therein, and also the persons of fhose whom-he shall
so find therein or take into custody, and to seize and take possessxon of al
mstmments of gaming found upon such search, -

"7, When' any cards, dice, gaming-table, counters, cloth, board or other mstru-
ments of gaming used in playing any gamé, not being a game of mere skill, are found
in any. house, rcom or place entered under warrant issued under the provisions of
the Jast . preceding section or about the person of any of those who are found thero.
in, it shall be evidence, until the contrary is made to appear, that such house, room
or place it used as a common gaming-house, and that the persons found therein were'
there present for the purpose of gaming, although no play was actually seen by the
Magistrate or police officer or by any péersen actm«* under the suthority of either
of them, -
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.- 1907¢ . to have intended that the Ma.o'xstrate, First Class, should have the. anthonty
“Exezzon . 0 make the arrest and the search himself, if necessary.

" Where the Bombay Prevention of Gambling Act has provxded for the manner
or-place of investigating or inquiring into any offence under it, its provisions .
must provail and. the Criminal Procedure Code must give way. Acoordingly,”
no provision of- the Code as to the authority. empowered to issue & warrant for .
arrest or gearch, or the person to whom and the conditions under which such -
warrant may be issyed ean apply for the purposes of section 7 of the Act.. The !
authority, the persons and the conditions must be respectively those speciﬁcal]y'; '
‘mentioned in section 6 of the Act and no other. -But the special provision in - -

section 6 would still be subject to* the general pxovxslons of sections 65 and
105 of the Code. : :

‘When a Magistrate, Flrst Class, or other officer mentwned in sectlon 6 of the
Bombay Preventlon of Gambling Act (Bombay Act IV of 1887) himself acts
under its provisions, instead of acting through an officer of the particular class -

. preseribed therein under a special warrant, he must act strictly in compliance . :

" with those provisions.. The first condition necessary to make an arrest and "

- seizure under the section legal 50 as to bring in the operation of section 7 is -
that where the Magistrate is acting on information, there must be a complaint -
made before him on oatk to set him in motion,” When a Magistrate, Flrst
Class, or other officer mentioned in section 6 himself does the acts specified in -
clauses (1) to (3) of the section instead of issning aspecial warrant, he must give .
evidence, because he supplies the place of the warrant and the warmnt is-a;
riecéssary part of the evidence for the prosecution.

.‘ ’ .‘v.
- FeryAD:

‘Where a Magxstrate, First Class, himself makes an arrest and seizure under -
section 6 of the Bombay Prevention of Gambling Act (Bombay Act IV of~
- 1887) he must himself * enter *? the # house, room or place” with the aSSistanCé ‘
6F such persons as may be found necessary. ’ e

Bection 6 of the Bombay Prevention of Gambling Act (Bombay Act IV of
1887) must be construed strietly because section 7 gives to an arrest and seizure-
under it an operation different from that of the general presumption of in-

- nocenee in criminal cases.

. Imperatriz v Subhablmtta(l) followed. : _ o P

THIS was an apphcatlon for revision under section 439 of the
(‘nmmal Procedure Code (Act V of 1898).

© The accused was convicted by the First Class Magmstrate of
- Karwér for gaming in common gaming-house, an offence. pumsh- :
able under section 5 of the Bombay Prévention of Gambling Act -
(Bombay Act IV of 1887), and for keeping a common gammg-
house; an offence punishable under section 4 of the Act.
o {1895) Unrep. Cr. C. 825; Cr, R. 68 of 1895,
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"On' the 4th Augusb 1908, the .complainant, - Kashmath ‘an’
nA’bkém Sub Inspector of, Kérwér,” got' the information that

oambhnor was then acbually going on in the house of the accused.
“He-then noticed the District Magistrate of the place coming in a

dumny, and he communicated to the officer the information. The: ‘
District’ Magistrate ordered the complainant to go and stand -

ibefore the gambhng house and said he himself would be there.

: He then drove a httle towards Kodibag Bundar and when the’ .

;complamant reached the house in question, then his (District.

Magistrate’s) dumny also’ came there. The complainant was

-ordered beforehand to enter ‘the house and arrest the persons
gaming there, at the sight of the dumny coming towards the spot.

.The complainant on his way to the house had secured the assist-

‘ance of one Sawer. On a signal from the District Magistrate, the
“complainant and Sawer entered the house. They saw the
accused and six others gaming in the house with cards and
" money ; some cards were in the gamblers’ hands and some copper
coins - were set on the mat., The complainant told Sawer to take
possession of the cards and the cash and the complainant caught

hold of -some of the gamblers. They began to struggle for _

escape ; and the complmnant cried out “ the accused are many
‘and are running away.” The District Magistrate, who . was

standmg outside, smd “ Catch hold of them, don’t let them run-

away.’”’

The complamant then lodaed 2 complamt against the
accused

In the courée of thetrial, the Magistrate informed bhe accused’s

_pleader that the District Magistrate would be called to give his

evidence if the pleader so desired ; but the pleader said that he
d1d not wish' to call the District Maglstrate. o

The Maglstmte found the accused guilty of. both the offences

charged and sentenced him to pay a fine of Rs: 20 for. the first

_offénce and a fine of Rs. 10 for the second. In the course of his
- ]udgment the learned Maglstrate ‘went on to say :—

) e It was . the Dlstnct Magls’m,te, whose powe1s are _very extensive, who
ordered the Sub-Inspector to enter the house and arrest the gamblers and the

. Distriet Magistrate himself was plesent on the spot; and the cmumsta,ncee
. B 750—4 " :
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the evidence shows, were such that no Wntten order could lmve been glven at‘

the time without giving an opportumty for the offenders to run away: thh.
impunity, and this appears to have been the cause for the sttnct Mavxetrate
himself to be present there during the arrests, and whose vetbal orders to- the
complainant bear out a clear meanmg not to enter the house till he saw “the
District Magistrate’s dumny coming towards the place. Practically ev erything
important was done by the Distriet Magistrate himself in his presence, after fully -

satisfying himself about the offence. So there wasno necesstty of a.warmnt

under section 6 as the District Magistrate can entertain cases without complamt,
and can arrést any offender in his presence, by ordering any person to effect’ tfxe
arrest.  Here was therefore no necessity of a police officer-of rank not less than
a Chief Constable for entermg the house and bringing the gamblers before the -
Digtrict Magistrate, who was standing just near the threshold of the house., of
course it would have been quite expectable of, and proper for, the police, con-,
sistent with due dxschznge of their duty, to have detected the offence earhgr, and
to have brought the offenders to justice, as it appears that the housp has been
in use as a common gaming-house for the last four months at least ; but this
want of vigilance on their part does not make the complainant’s action in:this
cage in any way 1l]eval or improper but.quite creditable to his energy and good-
sense.”

“The accused applied to the High Court under its eriminal"
revisional jurisdiction.

S. 7. Palelcar, for the accused -—The proceedmo*s t&ken agamst‘

~ the accused were under a special enactment, viz., the Bombay'

Prevention of Gambling Act (Bombay Act IV of 1887) The

" Act has got a procedure peculiatly its own. The prov1sxons of

the Criminal Procedure Code (Act V of 1898) do not, therefore -
apply ; vide section 1, clause (2).

Section 6 of the Act empowers a First Class Macrlstra,te toissue
a warrant to any Police officer above the rank .of a Chief: Con-
stable, upon a complaint made upon oath that any house is used

a3 & common gammc-house. In this case the person who effectedA

the arrest was not at all a Police officer nor did he ma,ke any.
complaint on oath before the Mamstrate. The Maorlstrate,'
again, was not himself present at the place of arrest qectmn 64‘-‘
of the Criminal Procedule Code, 1898, has therefore no apphca- N
tion. )

I, however, it be said that the trlal can be pursued under. the

“provisions of the Criminal Procedure Code, then it should be
conducted on]y as prov1ded by the Code. In that event, thc'
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i"prosecutlon ‘must firsh estabhsh that the house in questlon was a
‘common gaming-house, It cannot take advantage of the pre-

Zsumpmon created by section 7 of the Bombay Prevention of

;Gamblmg Act, 1887, That presumption can arise only vshen 4

;there has been an arrest under section 6 of the Act. .

rather than section 64, “The District Magistrate is. empowered
,,,4_by,1 section 190 (c) to take cognizance of an offence upon informa-
-tion received from any person other than -a Police officer. This
“power ‘includes the. power to issue. a warrant for the arrest of
the alleged . offender. Scction 65 empowers the 1\Z[a,orlstrate to

‘order the arrest i in his presence of such oﬂ‘enders It makes a

wmtten warrant unnecessary.
' Tn this case, the District Mag:strate dld receive mformatmn

and it was.perfectly open to him to order an arrest under the ]

Jomt operatlon of sections 109 (¢) and 65,
L8 'Palekar was heard i in reply.

CHANDAVARKAR J.~The petitioners, seven in number, have
been-convicted by the First Class Magistrate at Karwér of the
offence ‘of gaming in a common gaming house under s. 5 of

Bombay ‘Act IV of 1837 The first petitioner has also been

convicted of the offence of keeping a common gaming house
under 8. 4 of the' Act. The legality of the conviction is ques-
tioned before us on the. ground that the Magistrate has crred
in applying the provisions of.s. 7 of the Act by presuming at the

" outset the guilt of the petitioners and throwing on them the‘

onus of proving theiri innocence, -

" The facts, which have been found by the Mamstrate and wlnch
_are material for the purposes of the ground on which we are
asked to quash the convictions, are briefly these:— -~

One Kashinath Laxman, 'A’bkéri Sub-Inspector, K‘ml‘Wér,
"ha.vmo' et the District Magistrate' of that place driving in a
- dumny on the Kod1bzig Road, informed the said Magistrate that
'ga.mbhng was then going on in the house of Kaitan D. Fernad,

petltxoner No. 1." The District” Magistrate desired Kashinath to

‘goand stand‘ ‘before the house-and said that he would himself be

“The Government Pleader, for the Crown :—~The sectlon of the |
rimiral Procedure Code, applicable to this-case, is section 65 -

.
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) ?igq'?. . there w1£hm a short t1me Kashmath was ab- the same tlme :
| Feeson- “ordered by the Magistrate to enter the house and arrest the pefsons
V. anﬁmf O'a,mblmg_on sight of ‘the District Magistrate’s duamny .coming

towards the spot. Kashinath accordingly went and stood” near
. the house, having in the meantime secured the assistance of one
- Sawer, an Abk4ri Constable, Immediately after that the.
District Magistrate’s dumny arrived, and on a signal by him
. to the two persons to enter the house, they entered and the
petltloners were arrested with cards and money: The petltloners ‘
‘tried to effect an escape, but the District Mamstmte, who was
standing outside, said : ““ Catch hold of them.”

Upon these facts, the- Maglstrate, before whom the petltloners :

) were trled has held that under s. 7 of the Bombay Act No. v
of 1887 it was for them to prove that they were not gullty of
the offences charced . :

‘The presumptlon under s, 7 arises only where there has been an’
- arrest and a search under s. 6 of the Act, which provides that 1t,
shall be lawful for any Magistrate of.the First Class, “ upon v‘any“»_"
“complaint made before. him .ofi oath that there is reason:to
" suspect é,ny house, room, or place to be used as & common
. gaming house, and upon satisfying himself after such ‘enquiry as
" he may think nécessary that there are good grounds for-such
- suspicion, to give authority, by special Warrant under his hand,
when in his discretion he shall think fit, to any Inspector-or
other superior officer of Police of not less rank than a Chief

" Constable ”” to enter and arrest and seize all 1nstruments of
gaming.

In the present case there was no such Warran(: but it i ;

- contended, and we think rightly, that, as under.s. 6 the District -
Magistrate as a -Magistrate, First Class, had power to:give-
authority under a special warrant to & Police officer of the class
designated in the section to. make the arrest and the search, the -

. Legislature must be presumed to have intended that the Magis- -
trate, First Class, should have authority to make the arrest A
- and the search himself, if necessiry. The action of the District*“:
Ma&istrafe is one falling within the principlé of the legal maxim

" that “whatever a man sws jurés. may do of himself, he may do:
by another ' and its correlative that “ what is done by ‘another:’
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1% to be deemed done by the party hinself, qui per alium facit; per
“Seipsum facera videtur” ~When' the Legislature empowers an-

“offieet to delegate an authority to do a certain act to another

“person, it necessarily implies” that the original authority to do
“such-act is fully and completely in the officer himself, but that’
it is necessary for the exigencies of business that it should be
‘done in the majority of cases by persons actmg under authonty ‘

“derived from him, This pr1nc1p1e is adopted by the  Legislature

.in §s. 65 and 105 of the Code of Criminal Procedure. Section 65

~authorises a Magistrate to make an arrest himself or direct an
s c e - - . - N - .

-arrest in his presence in cases in which “ he is competent at the
time and in the ¢ircumstances to issue a_warrant.” And-s..105

. of the Code provides'similarly for a search Ly him or in his .

presence. It is urged, however, by the learned Pleader of the
~petitioners, that these two sections of the Criminal Procedure

- Code have no application to the Bombay Gaming Act by virtue -

of cl. (2) of's. 5 of that Code. But all that the said clause
‘ enacts is that the | provisions of the ‘Code shall apply not - only to

the investigation, inquiry, and trial of offences under the Indian’

:Pena,l Code, but also to offences under any other law, “ subject to
any enactment' for the time being in force regulating the manner
“or place of investigating, inquiring into, trying or otherwise

dealing with such offences.” Where the Gaming Act has prov1ded‘~
for the manner or place of 1nvest1gat1n(r or inquiring into any

offence under it, it§ provisions must prevail and the Criminal

Procedure Code must give way. = Accordingly, no provision of

the Code-as to the authorlby empowered to issue a warrant for

arrest or sear_ch or the' persons to whom and the conditions

under which such warrant may be issued can apply for the
‘purposes-of s. 7 of the Gaming Act. The authority, the persons
a{ndl the conditions, ‘must be respectively those specifically
mentioned in s. 6 of the Act and no other. Bub otherwise

the special provision in s. 6 would still be subject to- the geneml '

' prov1s1ons of ss, 65 and 105 of the Code. ~

;. When, however, a Macnstrate, First Class; or’ other oﬁicer‘
mentmned in s, 6 of the Act himself acts under its provisions,

.instead " of- actmg through: an officer of the particular class

- preseribed -_therein‘“ unde'r a special warrant, he mBst act strictly .

Sd48”
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S 370 in - compliance - ‘with bhose provisions; The first condition
‘BurEzon . Decessary to make an arrest and seizure under “the section’ legal
Femvap, 80 as to bring” in the Gperation of s. 7 is that, where the
- Magistrate is acting' on Information, there must be a complaint
" made before him oz 0ath to seb him in motion. There is nothmg

on the record of this case to show that there was any such

complaint. The District Magistrate is not examined. When

a Magistrate, First Class, or other officer mentloned in s, 6

~ himself does the acts specified in cls, 1 to 8 of the section, instead |

- of issuing a special warrant, he must g1ve -evidence, because ‘he

supplies the place of the warrant and the warrant is a necessary

~ part -of the evidence for the prosecution. See Queen v.-

Subsookk . From the judgment under revision we gather that
the Magistrate who tried this case asked the petitioners’ Pleader
whether he would like the District Magist rate called for examina-
txon, and. the.pleader rephed “No?”, But the Pleader’s negative
answer must be construed in favour of the accused. He did not:
desire the District Magistrate to be called, because the. evidence
of the latter was not necessary for his purpose. If the- District
Magistrate were not called, it was so much the better for his
clients, because in that case there would be no proof that the:
District Magistrate had acted upon such a complaint as s:-6*
requires and it was for the prosecution to adduce such proof..
Then again, where a.Magistrate, First Class, himself makes an*
arrest and seizure under s. 6 of the Act, he must himself “enter””:
the ¢ house, room, or place,” with, of course, the assistance of :
such-persons as may be found necessary. Here the finding of
the Court below is that the District Magistrate (Mr. Panse) did ;
not enter the house but stood outside ; and-it was the complain-*.
ant Kashinath and his comrade Sawer, who, on a signal given::

by the District Magistrate, entered, arrested some .of the’
petitioners and seized ¢ the cards and the dice.” Section 6 must
be ‘construed strictly, because s. 7 gives to an arrest and selzare;
under it an operatmn different from that of the general presumps ;.

tion of innocence in cr1mma,1 cages. See Imoeratmc Ve Sublm-

bﬁathz @, '

D (1870) 2 NW, B, H. G0 R. 476, ) (1695) Cr. R. No 03 of 1805 3 .
) ‘ C ’ Umcp. Cr. C. 825 ’
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’petltloners. It follows thab the order of compensation passed

’by the Ma,crlsbrate falls to the ground so also all other orders .

passed. by the Magistrate relating to the property se1zed in
connection with the case.

C’onmctwn? and sentences set aszde.

RR.

| A'PPELLAT E' CI VIL.

Beﬁ;ra Sw Lawrence Jenkms, KoL E (Jlnef Justwe, and
My, Justice Beamans

BAT- SHRI VAKTUBA (ORIGINAL DEFENDANT 1), APPLICANT, v, AGAR.

- SANGJII RAISANGIIL (origINAL PraInTIFr), OPPONENT.* ..

Civil Procedure Code (dot . XIV of 1882), ss. 206 and 622—Judgment—
_Decree—Addition to the decree not warmnted by the Ju,dgmmt—.furzs-
. dietion— Revision, : -

Ploceedmgs under s, 206 of the le Procedure Code (Act XIV of 1882)
terminate in an order, and such an order ean be dealt with in revision under
_ 8 622 of the Civil Procedure Code (Act XIV of 1882). S
. The order under s. 208 of the Civil Procedure Code (Act XIV of 1882) is

beyond ]unsdlctlon if it makes an addlt on to the decreo not warranted by the
]udgment ' :

APPLICATION under the extmordmary Junsdlctlon (s. 622 of tho
Civil Procedure Code, Act XIV of 1882) against the- order

passed by . Chandulal Mathuradas, First Class Subordinato

Judge of Ahmeda,bad on an apphcatlon for the amendment of a

. decree.

" The plamtlﬁ' broughb a suit in the Court of the First Class
Subordinate Judge of Ahmedabad against defendant 1, Bai Shri

Vaktubs, and her minor son Ranjitsingji, defendant 2, fora

declaration that defendant 2 was a spurious and illegitimate
child and was not born to the plaintiff. He also prayed for an
* injunction. ‘

T Applica@ion No 303 of 1906 under extraordinary jurisdiction.

We must, for these rea.sons, quash the convmtlons and < 1907,

‘sentences and direct the fines, if paid, to be’ refunded: to the

a7

EMPEROR
Ve

* FERNAD, .

1907.
M arc{z a1,



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 

